
Re: Motion for AUGUST 28, 1961 Calling Attention to S200 
Matter of Urgent Ad;ournment 

Shri T1a1l: Will it then come as a 
Calling Attention Notice? 

Mr. Speaker: No. He may parti-
cipate In the discussion. 

Shrl Tya1I: It 1s not my intention 
to participate in the discussion. 

Mr. Speaker: He may then ask an-
other hon. Membrr lo participate in 
the discussion. 

Shri Tyarl: On a point of order, 
Sir. I would like to have your ruling 
ls it out of order? 

Mr. Speaker: I am not allowing it 
now. Jt Is an academic issue. The 
hon. Member wanted to call the at-
tention of the Minister to a particular 
matter I cannot immediately allow 
it mer~ly because he has given a Cal-
llng Attention Nolic-e. It is not an 
Adjournment Motion. A Calling At-
tl'ntion NotiC'E• lakes time to be consl-
dt•red. I shall t11ke lime to consider 
wht"thcr I should admit it or not. To-
morrow, I will consider this maltl"I' 
and shall c-111! on him. 

Shrl Ram Krlshan Gupta: \Mahen-
dr111111rhl: Thi' tim1· alloth•d to it may 
be incrC'as,•d. I mran the Punjabi 
Suba Issue, 
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Mr. Speaker: Shri Prakash Vir 
Shastri has tabled an Adjournment 
Motion regarding this subject. ~ 
is what he says: 

"Thi· situation arising out or a 
s!·cond bomb exp:osion in the Arya 
S;imaj Mandir-D1wan Hall, D1•lhi. 
whl'r<' Swami Rameshwaranandji 
is on fast for the maintenance of 
thl' unit.v of Punjab be discus..~ed-" 

I find from lhC" cutting !rom the 
m•wspapcr that hl' has given to me 
that 1l was 11 ("racker whi<"h wu 
thrown m the Diwan Hall. Now, the 
hon. Mt>mbrr calls it a bomb. Whal ia 
this? 

The Minister of State ln the Miall&ly 
of Home Aftalrs <Shrl Datar): The 
mattt·r io; alrt,ady under investigation. 
About ten persons have been interro-
gah'd and thr police are taking all pro-
p<"r steps in this l"e!lpect. 

Mr. Speaker: Very ~11; all projter 
steps will be taken t~ satecuard tM 
life. 
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